No. 47.

Garnishee Notice (Rule 345)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

SUIT NO. OF 19
................................................. PLAINTIFF.
versus
................................................. DEFENDANT.
To
~The Garnishee
Take notice that you are hereby required on or before
...................................... day of .....coeevnen. 19
(i) to pay to the Sheriff of Bombay-
(a) asumofRs..cccocvieiinnnnn, attached in your hands under the warrant of
attachment dated ..oammmvmnaai. day of .....cc........ 19 issued under
Order XXI, Rule 46 of the Code of Civil Procedure in execution of the
decree/orderdatedthe.............................. day of ....ccceneee, 19 passed

(b)

in the above suit against-the defendant or so much thereof as may be
sufficient to satisfy the decree/order and the costs of execution

the amount payable by you to the defendant abovenamed under the
negotiable instrumentdatedthe..................... RO dayof ..o, 19
which has been attached under Order XXI, Rule 51 of the Code of Civil
Procedure inexecution of the decree/order datedthe............................. day
of o, 19 passed in the above suit against the defendant or so much
thereof as may be sufficient to satisfy the said decree and the costs of
execution;

(ii) to deliver to the Sheriff of Bombay-

(a)

(b)

the movable property in your possession which has been attached under
Order XXI, Rule 46 of the Code of Civil Procedure in execution of
the decree/order dated the ......ccocoovoiiviiiiiiiiinnn, day of
..................... 19 passedinthe above suitagainst the defendant or so much
thereof as may be sufficient to satisfy the said decree/order and costs of
execution:

the movable property in your custody which has been attached under Order
XXI. Rule 52 of the Code Civil Procedure inexecution of the decree/order
dated the ...... day of ...... 10 ... passed in the above suit against the
defendant or somuch thereof as may be sufficient to satisfy the said decree/
order and the costs of execution;



OR

to appear before the Judge in Chambers on the ....................... day of ..... 19 atll
a.m. in the forenoon, either in person or by an Advocate entitled to practise in this
Court and show cause why you should not be ordered to do so. In default, an order -
for payment/delivery may be made against you.

WVELETIESS i mssmvriminis iR o s s Chief Justice at Bombay this
..................... (6 F:1 V) [PURR—
Prothonotary and Senior Master
Sealer
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